
OFFICE OF TIIE PRIE\’(‘IPAI. DISTRICT & SESSIONS (JUDGE (IIQs):DEI.III

CIRCULAR

Subject: Automatic Processing of Casual Leave Applications on the LAYERS Platform.

It is hereby brought to the notice of the undersigned that the processing 01' casual leave

applications on the I,/\Yl{RS platform is persistently delayed at various levels. Instances
have been observed where casual leave applications remain pending for prolonged periods,

causing system congestion, workllow disruption. and ambiguity in the computation of

employees‘ casual leave balances.

To ensure timely and seamless processing of casual leave applications through LAYI-IRS
platfomi and to avoid operational bottlenecks, the following automation measures shall be

implemented with effect from ()l January 2026:

l) Forwarding Officer Level: When a casual leave application remains unattended by

the Forwarding Officer for seven (07) days, the I./\Yl-IRS system shall automatically
forward the application to the Leave Administrator. -

2) Leave Administrator Level: It’ the Leave /\dministrator docs not take action on a

casual leave application within four (04) days of its receipt, the system shall
automatically forward the application to the Leave Sanctioning Authority.

3) Leave Sanctioning Authority Level: If the Leave Sanctioning Authority does not

approve or reject a casual leave application within thirty (30) days, the I./\Yl-IRS

system shall automatically Approve the casual leave due to inaction.

All l.d. .Iuglic_i_al__Ql‘fiecrs. Administrative Officers (Judicial), and Branch In-Charges are
directed to take note of the above and ensure strict compliance to complete their part 01' work

in time. The automation is designed to streamline the process. avoid aeeu lotion of pending

casual leave applications, and maintain accurate casual leave records. /(E
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(Virender Kumar Bansal)
Principal District & Sessions Judge (IlQs)

'l'is Ilazari Courts, Delhi
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The Worthy Registrar (iCllCY'.ll. llon‘ble lligh Court ol'Delhi. New Delhi.
All the l.d. Principal Distriu. J-; Sessions Judges, I)elhi./T\'c\y Delhi.
The I.d. Principal District at .\'essions Judge cum Special Judge (PC Act/CB1). RACC.
The Ld. Principal Judge. I-;i:~.iiFy Courts (llQsl. Dwarka Courts, Delhi.
The l.d. Member SCCt'Cl.tt'_\. Delhi State Legal Services Authority. RACC. New
Delhi.
The l.d. Director (/\dl"l'lll1l.\iI'.tI‘t\l1). Delhi Judicial Academy, Dwarka. New Delhi.
The l.d. Chairman. l.'l' & Di;.:E1ix.ation. Delhi District Courts.
All the l.d. I.eavc Sfll'lCllO!llIt_u Authority (for Judicial Officers & for lhnployees) with
request to adhere to the tim-.~!‘re ofthc leave sanctioning.
All the Ld. Judicial Olilieers of all districts of Delhi District Courts for their
information and with rcque~"t 1.» adhere to the timelinc.
PS to Ld. Principal District ct Sessions Judge (llQs). Delhi.
All the Admn. Officers (J1 .\‘_\ stem /inalysts-"I)D()s/Branch In-Charges, all districts of
Delhi District Courts to crmply with the above-mentioned dire 0 s and adhere to
the timelinc.
R&I, Tis llazari Courts for ::;~l\iading on I./\Yl'iRS.
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Principal District & Sessions Judge (liQs)
'l'is llazari Courts, Delhi


